It is the case of the Apphcant thai de
m’ders wsued by General Manager Ordinance

o:y,

ly two

yeats due to the noncmnphmce of the orders of General

o anger (Respondent No.2). It 1 1s mentioned in A, at

© action on Annexure3 as due and admissible hwithin a

para 4.7 that the Apgphcant has appmached Respondent
NosZ and 3 in various dates ahd lastly on 06.11.2006
| hls gnevartces but the same remained

In view of the above and havmg heard Mr.
RMMIShm—Z Ld. ASC. for the Respondents, the O.A. is
ed of th direction to the Respondent No. 3 to take

it month ﬁ'om the date of receipt of a copy of this order.
£ ~ Send copies of this c-rder along with copies of |
th:e O A., to the Respondents and free copies of this order :
be glven to the Ld. Counsel for both the parties, Copy of
thzs mdm be sent to the Respoﬁdent No.3 by S;#eed Post.
Tim coﬁ of vﬁxhwh Ld. Cousnel for the apphcmt promises
to bear i m couxse ef the day.

%

| II‘ @ ﬂﬂf
- MEMS MN)




